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Central Electricity Regulatory Commission
6th, 7th. & 8th Floor, Tower-B. World Trade Centre
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An application under Section 14 of the Electricity been made by P1

Katwaria Sarai, New Delhi
110016. for the grant of a separate licence:bF the

PS for integration of RE generation projectsof 3 nos. of 400kV line bays at
referred to as the

ofthe ticence has been sought is as follows:

Scope of the ion Scheme

r 400kV line bays 31.3.2026PS for
2 Nos.M/s Renew VIkram Shakti Pvt. Ltd.

400kV line baysr
1 No.to M/s ABC Cleantech Pvt. Ltd.

Utility of India Lirnited vide its letter dated 19.4.2024 has2. The Central for the
licence to the applicant to establish the proposed

the vide order dated 11.7,20243. Based on the material available on the record in Petition No.
has proposed to issue a licence to the applicant for of the

as noted in para 1 above.
for the grant of an

Limited before the
can be accessed at the website Llttos:/,’www.Dowerqrid.in/en/oowerart

or inspected by any person in the office by following the laid

5. NotIce is hereby given ir; pursuance of clause (a) (5) of Section 1 5 of the Act that
or objections, if any, to the licence to the applicant, asproposal to grant a
aforesaid, be sent at the above noted address. The
objections received

furtherbe taken up for
may in
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NEW DELHI, WEDNESDAY, JULY IO. 2024/ASHADHA 19, 1946

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

New Delhi, the 10th July, 2024
S.O. 2686(E).– Whereas by the notification of the Government of India in the MinIstry of Road Transport

and Highways, NumberS.O.558(E) dated: 06/02/2024. published in the GazeFte of india, ExtraordinarKU
II, Section 3. Subnecbon (ii) issued under sub-section (1 ) of section 3Aof the National Highway Act, 1951@
of 1 956) (hereinafter referred to as the said Act). the Central Government declared its intenHon to acquire the
land specified in the Schedule annexed to the said notifIcation for building {widening Hour/six-lanlng. etc.).
maintenance, management and operation of NH334(D) in the stretch of land from Km. o.ac)o to Km, 58.600
(AllgarhPalwal Section) in the District ofALIG ARH in the state of UTTAR PFUtin

And whereas the substance of the saId notification has been pubFished in “The Times of IndIa (EngtM)-
and ''Navbharatnmes (Hindn” both dated 1 0/02.f2024. under sub-sectbn (3) of section :iAaf the said A:t;

And whereas the Competent Authorjty has received objections filed under SectIon bC. aonsidered and
settled the same appropriately;

And whereas. In pursuance of sub-section (1 } of section 3D of the said Act. the competent authority has
submitted ItS report to the Central Governmene

Now, therefore, upon receIpt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act. the Central Government hereby declares that
the land specified in the said Schedule should be acquIred for the aforesaid purpose

And further. in pursuance of sub-sectIon (2) of section 3D of he said Act, the Central GovemrnerTt hBa
declares that on publication of this notification in the Official Gazette, the land specified in the saId Schedule
shall '/est absolutely in the Central Government. free from all encumbrances

Now, therefore, in compliance of sub-section (3) af Section 3G, the Competent, Authority hereby invites
all the landowners or persons interested in the land being acquired under these proceedings to submit their
claims in respect of the land mentioned in the Schedule given here-In-belOW WIthIn a period of 1 5 days from
the date of publication of this Public Notice in the office of the Competent Authority i.e. ADM (Admin),
Collector Campus, Aligarh, Uttar Pradesh.

All the persons interested (owner of the lands and other interested persons(s)] in the lands specified in
the Schedule given below are hereby called upon to submit their claims in the said land (their share. area of
land, any assets attached thereto e.g. Structures/trees etc. and state the nature of the respective interest in
such lands along with relevant records. The said landowners or persons interested therein shall also hrntsh
'- --U’"'1-'n '+ th'ir Rank Accounts to WhICh they would like #reir'compensation amount to be credited. l


